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1. S.Raja Babu - 7. Jayantha Rao '%%%ﬁ;;ﬁgéf
2. G.S.Chalam 8. A.H.Suribabu e
3. S.yeeranna 9. P.Baburac-
4, K.Subbarao. 10. K.Arunakumar
5. P.V.V.5ubbarayudy 11. M.Hanuma Reddy
6. NaUsV.SeMurthy 12. DoleS.5:R.Patnalk
L. . r;n Rpplicaﬁts
And .
17 Union of India, rep. by its Chairman,
Telecom Commission, Sanchar 8havan, Hou Celhi..
2. The chief Gcneral Manager, Telecommunications,
" A.P.Circle, Hydarabad. ‘ . - - X
3.7 .The General Managsr, Telacom District, Guntur,
' Chandramouli Magar, Guntur. _ o
-.4. The Telacom istrict Managser, R4 jahmundry.
L ewe Respondents
. R -ﬁ#:
gA 1755/98 ‘ '
Te ﬁ.Kesaué Kumar 11. P.Narotham Reddy
5. gommarsddy - 12. \.Sudhakara Babu
3. y.sushash- Chander eddy’ds MeNavasimha=il
4 c.v.Ratnam ) -14-__6}3qnardhan
5. M.Nageswar Rao '+ 15. ~C.Pandu
6 G LR Mani . 16. M.Prameela
7; Gisurender 17- K.Rﬂant Raj -
B. - NaScSuRangﬁréD 18. ChURam sat
9, T.y.N.Pavan Kupar 9. D.Manjuha |
10 b Déuendar 20. Y.V.Nagahhushanarao .
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- to the 'Annsxurcs' accompanying the 0.AS.)
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21. o Laxman .3ass b 59,
; 22, Shaik Maﬁluualﬂ_ 60,
123 Y Madhusudhﬁn Raor .- B1."
24. P.Mags Satya Mani- 62.
25. Md.Abdul Rafesq. ~ 63
267 aiprem Anand 64+
27 Smtgﬁisadﬁanaf"; Lo 65..
T 284 - A. Chandrs Moull ' _' "_;96.1
- 28. - ‘bh.RaJaseknara nuddy : 67}
- 30. S.Somaiah C-: 68 .-
- 31 p. Saruglnl . _. . 69.
P 32, T.N.D. Malleswari . 70.-
39, GeRadnakrishnapéddy: - 71,
34. Ch.53iva Satyanarayana. 72
35.. K.Sharikaraiafi- 73
36._}Y Nalllkarjunarao 74~
_ 37, . D Anjlreddy 75.
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" 38. (P.U.indira “amana- : '77;-
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l.h.Sreedharan



87.
98.
99,
1004
101,
102
103.
104 .
105.
106 .
107.
108.
109.
110.
111.
112.
113.
14.
115.

116

117
118.
119.
120.
121,
122.
123.
124.
125.
126.

127,

.y.S,Asth Kumar . 1284 * Y.Ramakrishnarao
 Uijayakumar Pillaia 129. J.Sreeniuasulu{
T.A.S.5undsram ' 130. R.Sudershan .
K.Srihari . 131, T.N.Mallikar junarao -,
A.Satyanarayana 132, S.Nagaswararao .
Sangeatha Ghosh ROy 133. T.Prabhakar -
P.Nagamani ' 134, N Kabeesr Das
'A.U;uijayalakshmi 135, V. Srikanth .
B.Ramesh 8abu o 136.. G.humar |
H.Bhagyavathi “137. S5.A.Quadri
' D.Hanuma Bas o 138. Ch.Janardhan Reddy
pisrinivas : 139. K.l akshmi Vandhani -
{.Uijayékumar' - 140. YAUKRS‘Sai.ﬁrESad
R.53.Narahari Rao 141+ TBYS Devasahayam \
.p.Bala Ueeranarayéna 142, T.Mallaswararaod
K.Lakshminarayana " 143. Ch. Rémalingdiqh-
A Padmaja . . 144. <TH.V.Sestry "
G.Ratna Kumari . | 145% K.Klshor'Kumar;
,S.Naga-Mallasuari 146. M.Raj;ﬁdra,ﬁedﬁy
Ge Ldkshmamma . 147, deﬂnkushaualii
G Ve Hanum;ntharaof‘ ~ 148. D;Sanjeeﬁé -
K. Jﬁmba Mupthy .- 149. D.Lingamaiah.
"T.Prakash Rao. 150. B.Jayarao
“K{éambasiua;ao . 151, K.Rsmesh
A.ﬂnanthaiah , ‘ 152. G.Sriniyvas Raol :
N.K;naka_Durga . 153. P.Xrishnaiah
.K.Pfafulla_Kymar; ‘ 154. _M.Sudheer ‘
K.Seetaramulu , 155, A.Uijayabhéskagérao-.
N.Lakitha | ‘ " “156. R.Satyanarayana .
M. Shakuntala . * 157, A.Uijayakumar' -
K.Sriniuasalﬂao L * 15%B. R.Nagabhushanam.
159, K.Y.Rama.Prasad 1
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The Pr"nclpal sensral Manager, Tachommunlcatlons,
HydEpabﬁd. .
' ' .- Respondents

M g 3

ves 4f—

1 . b
! o '
1 \ |
. . .
, _



co A,
DA 1756/98 °
. BJUenkaEa Raju : Co )
2. A.M,Samad g R B -
.3+ S.M.GaPPoor’ ' -'_ T ieas .Aphlicant&

And

{: Ubnion of Indla rep. by its Chairman,
" .Telacom Commission, ' Sanchar, Bhavan,
New Delhi - 110 001+« - -

2. The Chief Genaral Munager,
dTeLecDmmunlcathns, A.Ps Clrcle,
Hyderabad. . , - -

3. - The Gensral Managsr, uarangal Telacom v
..Area, Podduturi Cumpl=x, 1I FlDDr, . ‘
Hunumakonda._ N ) - CE.
4. The TbluCDm district Nanag~r, leamabad. )
' fo _ <.e Respondents
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DA 1757/98 - ’

T D.Uenkétgsuararao '7 T ‘ 23:-‘M:Uic0: Babu
.20 A.mohan Reddy . . 24, KiSreersma Murthy _
3;._P:R:Nadﬁusudhan- - ) 25,__Ch Srlnluasaran
4. N.Kotesuararso . . 267 " fid.Ibrahim Salim
5. G.Seetharamaiah \ 27.. D.Gopalarao. -
6l P.Ramu'dedy B . . 28 M;@.Raghauend#a?ad
7. P.R.K.Mohan Rag - . r“29.' K. Jyothiramaya
R 'M.éét;gﬁ S ln: g 30, - R.Narasimharao
9.. K.Ramgmohanaréd . 2. 31, Y,Duarakanath
10. P.Satye narayanai“. . 3z, UlHemachandrarao
11. T.Yasudeyarao - 33. V. S.Maik - |
127 K.Satyaharayana, '_' ‘ 4. PR. Ueeralah o
' 13‘3:U.Uénkatesuérarﬁé - , 35."K Changal Ran ‘
14. T.L.Naragana L _ 36,f}N Nagesuararao“ )
15.  NSC Bose . . . . 37, Sk.Dastagiri Basha
6. A. Madhau rao v o 18. M.Sudhasekhara Chowdary
7. ‘p.purnima. :' - . 30. _J.thandra mdaan
187 G.Meni, - 4o " B<Nagi Raddy
ig;"N:Sharuar ALL - - - 4. U,Subbéiah.
20. Iithenchuramaiah | " 42, SeVaK.Viswanath

21. K.y.Kpishajirao . 4al «Love -Kumas
22, P.Uamkatasuaréfao : :

Uy RPRLICANTS



b And

Union of India, rep. by its Chairman,

- Telecom Commission, %Yanchar Bhavan, =

. Hew.Nelhi - 110 001.

» - - )’. - V.
Tha. Zhigsf Gensrsl Managesr, Tsl=zcommunicatlons,
- AP \Circle, Hydsrsbad. : : .

-

Genersl Maniger, Telecom District, ' o ,
Chandramduli ‘lagar, (untur.

-

The -Telsccm Dis{ricﬁ.Manager; Guntur.

«e. Respondsnts
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08 1758/98
1. V.Msnikyalareo --22.'-§.Kiupaka;
2. D.Kameswararao * 23. B.Balanagsraju
3. M.Uankafaiah : . " 24, y.Srinivasarao
4, P.Prasadarao 'E 25.- N.Jayasrge
5. S.U<Ramana Yaik 26. K.Adinarayana
© 6. KeM.Sankaraigh . .\ 27. A.Issac - '
7 B}Uijaya‘Lékshmil 28. P.Nagendrém '
8. M.Ssntha Kiumari ©+ 29. M.Ch.Khasim Paeran
9. -S.Md.Heneef . ' 30, M.Rangaiah: '
10, 5.Rangez Swamy o 31. NTNagaphuéhénem ) Lo
" 11.  P.Xpishna Murthy 32. K.Réngagna . f.
12. K.ﬁqgabhushanam ' 33; 5.Soukat ALL. /. ¢
13. M.Rajagopalachazi "[ 34. J.Padmaja ;
14;‘ND.Ugnkatesuarlu“ 35, " M.Cbaiah
- 15, D,Rangasﬁgﬁy . d6. M.Ranga Reddy
6. | U.Rangs “wamy 7. K.Ramaswarappa
17« P.quaiah" T JdB. S.A.Sammad
18, M.Madhabsraj - ' 39. G.Mahsndra _
19, A,3iva Nagailoh- _ - 40, Y;ﬁhyam Prasad
.20: K.Yseranna Setty 4T: Ch.uénkata Rathnam
21, f.éngéneyuku ‘ ‘ B .
‘ .o _prlic?nts
And ‘ .
1 ,Union,of India,'reﬁ. by ité Chairman, . ’ » |
Telecom Cammission, 3Sanchar Bhavan, | '
,New D=1lhi - 110 0017. - o °
2. .The Chief Genersl Managsr, Telecommunications,
" AP Ctile, Hydzrabad. o ‘
3. Ths Gengral Manogsr, Hydarabsd Telecom Ar&a;
. II Floor, CTS Compounc, Secundsrabad.
4. Telecom ‘Districk Manesger, Xurnool. . L 3
- SAA ~ 7 ..o Respondsnts
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1. M.Jagadsshuar LT M.ésuaraiah o ';»
20 M.Lingaish 18% Shaik TaPezzul Hussain
‘3 K.;.UlJay Sankar 19.  KJRam Mehan Rao ‘
4. G.Kumar | 20. Nagslli mohaﬁ Raj .
5. R.VYenumadhav ‘ , '2t.. W.Cheralu L
oo B:Raji Réddy e 22, ,Phlnusm Madhu Sudtan - - - N
2" ch.Somaiah L 23, (Dkkanda 5ri Ramamahan Rao
8. f,mgngha{ Roo .24 'R anmuel ' L
. g. F] Salman 25- ' 5.1 ‘a\;lnd’!l‘
10 | H.ﬂngnd:m ' ;25- :E;Sarangapani
114 Yakkanti’ Kond= ﬂeddy 27, i3enkaraiah
xT%.' U.Subba:au \ : ‘f.‘%%" P.Isaiah
v 13, Gulém‘Ghoasa -529?1 M.Raqhupatni L -
14, 2.KumaraSuamy ,30. Algingaiahi -
IﬂSa' A.Sree Raongaraod 7. ‘K}Raja Ratnam - -
16. DoSuamy ' L
. oo . oo  Afplicznts
And Ff Vo
j; ,Unlon of Indla, T&EP b; its Chalrman,
Telecom Gommission, Sanchar Bhauan,,“ -
S, New Deihi - 110 001.. ‘ l
;2; The Chiaf Genest ,Mﬁnagur, Sy ) ' . -
Telccommunlcatlunq,’AP “lrcle, ' -
Hyderabad. -
‘3: The Genexal Managsr, Uarongal Tel ecom  ¥
Area, Podduturi Eomole~ 11 Eloor, ‘ , e .
. Hanumakandas.’ o < ' : : *
4; Télecom DlStrlCE MhnﬂQFr, Uarangal s

oA 1760/38 - .
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11,
13!

~T.Sreeniypsu

Near KMC

N.Venkateswararad
i

.13,

G. Ranadhir S

YiJalandaor - Reddy LN 14, Md. Saleem o
M.Srinivas Gupta - ¥15-_ D. Bharat Kumar
N, Yasuram C . 16, - H.Ehandr?moull
A.Narasimha ' 17, B.Krishnarao
K.Pfdsadgrao ‘ . 18. A, Prabhakararam
Gulam Mustafal 19,7 PuMallaiah L,
M. Urnk,caram Péody 20.: P, Srinivas Pag '

.V.Ramamaish . S 2% h-ﬂajabﬂbu
E.N@ru51mhanh - 22. quqglfl
K.Kotsswararao .?3- _\-qugalﬁh .

24, Rebslli srinivas.
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25. ‘N.&ari SGéar _ ' ' 3@; K. .Srinivase - Murthy
'26.' K.Uakshmi ¥ontha Reddy 34. KJGelval Reddy |
27, N.ﬁarbeswnpﬁraq | .35, ﬁ:Anjaiah-
38.  D.Rasooi | . 6. 3.7amulu
29, S.Shukur - " 37. 'K.A.Ramarao K
30. R.chakrapani ' - o . ;
31, ﬁ;henk”L"SUeru .o App;icantg |
32. G.Gsnesh | ]
And ' ;
1. uUnign of Indiz, rep. oy its Chairman, .
Telacom Comm1851on, Sanchar Bhduan, '
Maw Delhi. -
2. The Chief Ganerql Manager, Telecommunicaﬂioﬁs,‘ .
AP Circla, Hyderabad. ‘ ‘
.3, The Gonarhl Manazozr, Warangal Telscom araa, - '
Padduburl Complex, - 1I Floor, Hanumakonda. ‘ ~
.4, The Felsdom District Manager, Nalgonda. - oo
‘ o . .ss Rospondents
R *¥ R HR . i
04.1761/98 . a |
1+ B.Mallaizh, 22; V.Neerajs | f'
27 A.anjsieh 23, R.Chander \Rao - . N
3. S.Sztyancrayana 24. Md.Magdoom MDhlUdle
4. K;quegdef 25. -M.Suryachander Rao
5« Md.lazeer 26. K.Bhavani s
6. G:ﬁgnohar 27. \.Srinivas Reddy
7. G.Laxminarzsaian ‘28, B.Rajailah
B. 5.P.Mshaboob ) 29. Y.Ngresimhaswamy
9. T.BHaskzsr Reddy ‘ 30. T.Kishore Kumar
10. MNarosiah 31. . K.Josna Grace :
11. BiRamaprasad 32. K.Uenkatasuérarap ‘
12. A.Venkataizh _ 33. T.Kashaiah .
-jj. 'G.Géﬁgadhar ; ' 34, " D. Laxmaiah ’
14 . Ch.$rinivaé Gandhi | \' ¢ 35. -K,R.Ratnakar. chu
15. Md.fousuﬁ- <, 36. G.Satyanarayana ' - -
164+, S.Dayenand 37, G.Thirupathi Reddy
17, G.Rajaiah . . 3s8. J.Nallesham LT
18, P.Prahlad g 39. K. Narasimha Reddy
19. T.Anjaneyulu ' 40, R.Mallesham
20. D.Mallesham 41. " G.Lelitha
K»3ri Ums DaJi 42, Sd Slrajuddln ‘

21.
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1. Unionof India rep. by its ' Chelrman,’ IR y
Tzlécom uomm1551on, Sanhar'Bhauén,\ -
New “elhil y
. . 2. The Chief CGersral’ Nﬂnawer,; .
' TBlDLDﬂmUHlCuulOHS, AP Plrcla, : ;o :
_,HYd&IJDOdo, - o _ -
3., The Gz zneral hunuguL;L”drdnéal ﬂrea, " . 5
/' Telecom ‘Podduturi Complex,’ Iind Floor,
Hanumakonda. =~ )
‘4. The Telacom_bistrfcf Manager,‘' : .. .
Ashoknagar, Kerimnagare y .+ Respondents:
' CEE T R HR .
0A 1762/98 " '
1% D.Ravindrz Babu .+ 12. DwP.Prabhudas
20 M.Sambaiah k 13, Y.Prakash:-Rao
' 3. BTNEQESUqraréd . 14, P Prabhakar Babu
4. MiEnock ‘ 15T NUSN Acharyulu'
. . 5. K.goaz, 16. N U Ramapac
6. .B.Subbarac . 17. PiNiranjana Kumar .
7. V.Chenchurameinh 18.' £ Hanuman thar ao Sutbeizh
8: RsVankatars ju . 19. . Uenketesuararan‘
‘9, * GsP.Ankaiah. L 20. ‘N.Shyam 3Sundar Rao ©
‘- ! - .
18. E.Lddara Mgnikatz 'Surysnarayana-21, 8 Uenkatﬂsuarlu
41, J.fAbhiskekam ' a o
. : ., <+ Applicants-
' And “
Te Unlon of India, rs p. hy its Chairman) .
Sanchier Bhaven, ¥su Delniv= 11070014 -
. . - rd
‘24 Thas Chiaf. Genaral Managar,_Telecommunicatinns,”
AP Clrclc, Hyderaobad., T - _
i, The General Manager, Ulsakhapatnam Talecom - '’
.- RrEa, 10~1-324, As_elnetua, UlSthapatnam-
44 'Thc Telacom DlerlCt Menage r, Ungule. .
; ST o o .+ Respondentce
DA 1763,/98 .
1. G.Jaya Ramulu 8. Abdul Jalbel |
2. . S.Ram ' 9, 'S.Khasim Pedran
3, B.Vijaya. Kumar i+ 7 10.  B.Prakash
L 47 smtJK.y.Ardndhathi .o 11, simarasimhargd
: 5:_ Ve An japeyulu- 12+ G.Gnamappa
6. ‘S:Chinnaiah - j-.‘ { -~ 13. ‘N B la JUJbGl“h
7. Lohin . o A VS G- Gopal Rddy .
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15. D.éhanknr 21. C.Shiva Kumar
16, K.Uenkataramulu 227 S.Prakash Babu
175 G.#hjon Goud 23: - Kalappa - B
18. Smt.Hanmamma 24. \.Ram Reddy
19. Ch.Davadonam 25, V.Shyam Sunder fa
20. T.Raghuma Reddy 26. M, Jagadesh’
" And
e Uhibn of Indiz, rap..by its Chcirman, )
Telecom Comaission, Sanchar 3dhavan, .t
New Delhi - 110 001. _ :
2, The' Chief Gonczra 21 Man agar, Telscommunications,
. AP Circle, Hydarabed.
3. The Gsneral Managsr, Hydsrabad Telecom Araa,
' . 1L Floor, CT0 Compaund, Secundarab ad- -3. .
4. Telecch Oistrict Manager, Municipal. *et
Complax, Building,<Mahabubqagar.
| ‘ ..‘ TRV " ' e
ua.*17ah/é8 L | .
1: 5. Ampaiah 124 SaKDféshrarqo'
2. -P. Sambamurtﬁy ~ 12; G.Bola Soury
3. J.Prathuchitham . 14, S.Balahasui Raddy
4. -M:ﬂdqm 15: S;Hamanaréyana
5; K.Ehandrasakharagaa.' | 16< Boddi Nehru
6. A.Raja Babu 17 ‘Chilukuri Reharao
74 Ch. ,Raghu Romulu. 18... GsSuryanarayzna’
8. G.Xriskna Reddy-II 19.  T.Usha Rani
S. H.Seshaglrlrao 20, K.Rajesﬁuar Raa
10.  P.Muthaish ’ 21. G.Krishna Reddy .
11. Tu.Uenkatarao . : o
?.Hnd | f/
Union of India rap: by its Chairman,

New Dalhi - 11G G071.

.Telecom Commisesion, Sanchar Bhavan, - oL

TélecommUnicatiuns,

1
- m

Tooa

The Censral Managar, Warangal Telecom Arua,

The 'chief Generzl. Menager,
AP Circle, Hyderabed.
.
Podduturl Complex, 11 Floor,
4. The Telscom District Manager, Khammam,
= S
|
0A. 1765/98 | . -
1., ‘M.Raghuremaiah .
2. GsPenchalailap ~ | -
3. S.Rama Subbaiah
4o .KtS;mharayulu .
/ S. P.Venkate Gopal., °

'6.;.

8,
9.

10.

Hanumakonda. -

]

. e ~
"Applicants

‘Respongdents

@pplicaﬁts

Roapondents

M.Ramachandraiah ™,

G.Thippa Reddy '
R.Sivaramaiah
P Cmandrakmmar
Ch.Jayaraju
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11 Se.Nagednra Reo Y 18. [ C.Balaggvindappa
"12. Smt.D.P.Mahadsvi . . 16. . C.Zswars Reddy
13. B,Siva Subbaraju. o 17. . WeP.Kullayappa
14— A.Sreenivasulu | . © 18. D.Jdagannzthem \
. - . . \ -t v n . . v M . -
, And . . f"l ol e nppl}canps
1. Union of Indl" rop. by its Chairman, ;, : v
Talecom Commission, -3anchar Bhavan;
HBU Welhl --110 001..'!1‘ ' o
2. The Chiaf Gun x5l Manogar;' Telécammuniéétions,
AR Clrcle, yd”rdaad. ; ' ‘
1. The Fpnerﬂl Manugar, Hydﬂ rabad Tmlmcom Rrea,_
- IInd Floor, CTC Pom:ound, :ecunderabad—?
4. The Telccom District Manuger, Maruthinagax .
' CUdJ’][ZlC\h. - '_ . N ;{ . : e e . RESpondan|tS
U W R R : L v o R
0a 1766/098 | B
Y
1. . Thota Sai Kumar 13. Bheemarajuy Kishore
g 2:"L816D9 “'”Eﬂkatalah 144 Immadisat%y Jaye Srasad”
3. Murarisséty: . 15, Vemuri Prabhakar .
4. Manmohan Balaji Lal A fﬂ 16. ‘Thota Krishna Murthy
5. .Jakka ala VenKata %amwna 17;',Tirupntﬁi Nageswararao .
'.ﬁ.' Nuthglapqu Lakﬂsuwr’“’o 18; D. uholah .
7. Perumalla Saf Prubhﬂﬁqr 19. SksAbdul’ Rasheed
8: K.Rama Gapal ﬂZD: Uood\regonta dasundro Dass
9, C.danoki Ramailan 210 LWV Ihauunucharyu1Un"
. 10 .A.Pulldiab , ~ 722, U.v.Sreedharscharyuly
- Annavarjﬁu Ueqkata}ﬁmaiéiéﬁa.' Jalakam Chalapathl
12. Jadapelli Muyniraja - . 7 | PN _Appligants’ '
Aand . ' m ' i
. ! oo .
1. tnien of Inﬂla, IBP. by its - Phﬁlrm“n,.
Telacom Commmsslan, qanchar Bhauan, T
. Naw Delnl. ‘ S _'_t{; - T
2.- The Chief General, Manager, TelECOmmuniCations; ’_ .
AP cirgle, Hyderabad. oo o o S
3. The Genaral Manager, Yisakhapatnam Telscom' )
-, Area, 10-1-324, leszlmetta, Ulsakhapgtnmsm, :
4. The Telecom Jistrict Managar, Nullora.; -._‘ o
Lo ro B g . * ,.» Respondantis
, ST I S R oo ‘ R '
. Ds: 1767/98° e : _ Lo
1; . S‘DrakasaLﬂD' © " 7, G.Suryzcrag'
2+ B.Sriscila Pra ~sad 8. S.Rgtqakérarao
-, 3. P.sitg: lema Pur*hy .'9. A.Vijeya Krishna . =~
4, q.gourl Sgnknr - 10. M.MéridiﬂBabu
. 5. .Atchunna o _ - 11+ * KoV<Raman
6. Korlagu fhaskprareo : 2. h.uurapmudu _ '
_. ) ' |. . : . o_.n- 11 -/"'



! ’ .. e 1'1 L) .
13. Uéaturi Srirama Murthy 17 Vanapalli qenkatarag
. i Cy oo - .
14. M.Srimannarayanz 18. - Dantuluri'Umadewy
15¢  Y.dyamalaraoo . 19. M, Jagedesuari’  ~
: ﬁﬁ; Parasupampuram Sei Prasad - 20., P.Upsudauaraol

r

_— .as Applicants’
,“"_ n d ; "

1. Union of Iadiz, ' rap. by its Chairman, -
" -Telzcom Pamm1851on Sanchar- Bhavan,
Neu Nelhi.

2. Thb Chizf Genarazl {lanager, Telzcommunications,
- AP Clrclc, Hydrrﬂoﬂd. - ' :
3. The General Ms Nager,, Visgkhapatnam Telecom
Arga, 10-1-32 4, uSCﬂlmetta,‘Uisakhapatnam. _
4. The Telacom District Managor, Telscom T N

- | ~ . . /
shavan, Vizianagaram. . . X
' «es _RBspondents

' . RS Lo
, Te. C:Vﬂrmamm'ﬁedqy 27. B.Norayana Reddy  .°
24 K.MuniraLhnamichari ," 28. G. ﬁﬂmnkrishnaiah
3. K.M.Krishnapoa - 29, . thandrasskhar
4. .A.Tiruppani " . . 30. shoik Ighal ‘
5; M Subramanyam ST i ‘t.Karunakara Reddy
6. M.Chondroiah. Chatty az. G U-Ramuna S
< 7. AJVenkatisulu ) S0 - 33, P. Hﬁg P ju "
8. G.Scir-mulu / o '34. 5.C.Subr-hmanyam T
9, G.Noqulaiach - " 35, T;Kannalah

10, - TaRaJagnnapathi Radgy i6. [E.V.Padmanzbha Reddy

1. D‘Thﬂngar“j 37. P.Rahgsnadha Reddy
12, X,Lokarznjan - ° 38." S.Allabokshu '
13. M.UhnkauaequJ Meidu 3g, E;Kgppa Suamy '
14. K.Mohzna Murali Pillai. 44. P.Subrahmanyam‘-_ )
15. Sk.GaPPhar Shariff 41. S.Munirathnam.
16. S.Gapi Kumar ' 42. M,Vemanacharyulu
1?.. Ye ﬂrabhﬂkurﬂ Pmdd/ « - 43, G.Sreedhar
18. S, v hokkﬁllnghn” - 44, K.Subramanyam \
19. K.a,Rauéandranath ﬂ. © . 45, T1EHengalrayélﬁ
20. TeV.Krishnarza 46. ©.Covinda Raju
21 . Y.Rgmanjulu 47. Vl.\lenkataramona
' 22, G.Chandraseskhara Cha tty 48. B.Manjunédhom
23. V.Manohar _ ) 49. S.K.Anantakumar '
" 24+ K.Guru Maoriny - 50. K.Sankaraish-1I
25. G.Sivckumer 51. C.Subbarzyudu |
26. K.Sudhakar Malidu ‘ T ee 'ﬂpplicants
And ’ ' ’

t. Union of India, rzp. by 1L5 Cheirman, e
’ a0 12/"‘



2
3._

4.

24,

A
2.
3.
44
o
_:6.;
7.
R
9.
10.
f11s
12
13.
Y14,

—_

15.

A . e N _
0a. 57/9% . S R
10 KoKl (ﬂmusu'"*vao oy ' O a.Suryﬂn rayana Murthy
2. -skiyelli | - °_ . 10. Y.Subbarac )
3. R.Srinivosa Ren - 11« Do N"raSLmh raju )
4e ?.Iaac %abg.‘, - Z’: 2. "S.Rajendra Prﬁsad -
L ki Modpsinins gy DhnAeS fo
77 Parupudi }naéé5ﬁ m;;j u 'qut Shaik M§habﬂabual;.
], Naddali_FUI ; m:-“* ﬁ?{ .15. %;Ugn%otesgaraléol
) "" e TR . 16.7 G.S.5.Romeroo .
RS R PR INEPPRIR E IV
: | ‘

Lo .
. [ 12 .ae
Telzgcom Cdmmissiog, 13nchar Ghauﬂn, Meu Delhl,

1 G
1

Thc Chisf fanersd MnangEL, Telecommunlcathns,

AP Circle, Hydszcald.e -
Tha uuﬁar L o ngﬂif, Chittoor Telecom BlStrlct S
He&d doat h.flc Fommpound, Tirup= thi. -
The Tel com DlauLl_b Manager, Tlrupqtnl; , .
%' ) L PR Respondents
56[___ ; -
Ko Krlshna ) . . & 16+ RJ/Neras 1mhd Rugdy
N.R.Madfiukar © 7. m.vellaidh .
Y.R2janna " ’”,2@ .- 1B. K.Baymruju R C
MoReju © " 4o.. 2.hoomaieh - . <
,Piﬁhqndrasakhgr ' B 20. - J. Srinluas- ’
N, Hanmandlu - ' 'x 27, Dlnush Ka lglkPr -
L,Sundar = : o224 M’Uljsnder .
Uénkatéauarcraé D :23}_ K‘Ch.U.Subhaiéh\
" N,Apparao . w} 24. N€BQKaui Raju
.Y .Radhakrishnan . o _25. P.yittal Reddy
N.Nar /ana . Yo 26. R. Dathatri o L,
M,Devadas. . T 27:J Larmina rSlngh '
3.0sgaiah - .ﬁHZQ. hoqu1YLna |

T.f]a'rj.r_jngddy . B ‘.5 29, Abdul . LathEEf

Shajidna Faruine. o ‘
.as npp11CWnt5

and . ' S . B

Unlan of Indic 5; b/ its Chmlrmun,
Telecam “Gmmlsalmn, anLhar Bhavan, *

Nay Delhi.- - .

The Chief Genarak Vﬂndg Ty TelecommunibatiOHS,

‘AP Circle, Hyu,rcaﬂd..

Ths' General Manager, Hydcrahud ‘Telscom .
DlSErlwu, iInd Floor, CTG Compuund, S5ec'bad. . - |

Telecom District Managﬂr,MSaqchar_Bnéqané

3

Sangareddy.

BEEX vRQSpDndents
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1

1
|
|
|
|

|
i?-1 .Scirama Murtby - 47. v.Appalacheryulu.
18.T\G.L@k§hmanaraa 48'. A.Venkata KriShngiah
19. K.U.y.H.Hanumantharao 49. G.Apparao 5
20. M.Y.S.Royudd ' 50, K,Vsnkata Satya Prakash
21.  N.V.Rama Roju . 51. R.Krishna | '
22.. M.Bhaskararao 52, T.S:Raddy ‘
23.. K.L.Katyeyini 53. Ch.Tatabbai °
24, P.Lakshmanarao 54. M.Madhusudhenarag
25.° U.Jhansi Lokshmi Roni 55. Ea.lYonkateswararao
26. B.vznkata Lokshmi Hemalatha gg, V.Prabhakararao
274 Re«V.Prasadarad . ' 57. Shaik Najuruddin
28. Lfsatyaqérayana ' - 5g. - P.U.Mohénarao
29 . Md.ALL ' .. 59+ V.V.Suamy “ :
30. N.Suryanarayana Muztny ‘ED: K.Jayaraju’ ' :
31. VY.Venkakzswararag 61, D.Suryanarayana Reju
32, Ve J.R.CLIVE 62. K{Satyanaréyana‘
337 Ch.I;EachéryQLu .7 63z AT.N;B.Gangadharam
34. C.S.R,mur?hy . 64 U.Ramaling?suargrao
is. Ch.Au?ust¥n . 65. G.Lakshmayya
o e s
o ' : 67. V.Pullam Setty -
38.  Y.V.R.K.Murthy 68. K.Naganna
'39.~ K.Narzndrababu . \ - '
40, L.Yishnu Yardhanarao '
41. Ko.Ch.M.Tilzk ° . '
42. G.V.M.iegencran _
43.  P.Uenkata @a%nam" .
44, U.Bhujangéfao- '
45. N,.Bhaskararac ' . ,
4é. B.Kanaka Murthy ase Applica1ts
and .- C
1. Union of India, rep. by its Chairman,,
. Telecom Ccommission, Sanchar Bhavan,
' New Delhi. ' ' _
2. The Chief édnsral Wanager, Tslcéomﬁunicaﬁioﬁs,
AP Circle, Hyderabed. : - J .
3: Ths General Managrz, Telecom District, '
West Godavari Collectorate Compound, :
Eluru. .
4. .The Telecam District Manager, Eluru.

.ess Respondents
Cinae g W !

..;:14 /-

Ty \
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0A.58/99 o SR .

1s -
2.

M.Prased ™ - ‘ . i y
M.A.Azaem - ' . o
M.Sammaiah C ' . R
P.Bhasker |

 K.Denaish. . S ' .Jv" Applicants

And  © e

Union of Indiz, tp. BY its Chairman,
Telecom Commission, Sanchgr Bhavan, New Delhi,

2. The Chisf Gansral Mahagery, Teledommunications,
‘ AP C:Lm::lu, “ydbrz‘b e .
3. . Ths General Manager, uarﬁngal Telacom .raa, e
' Poddu turi Complex,'II Floor, Hﬂnumukonda:
41, The Telecom‘District MénaQEr, uérangalg ‘ _
: _ ..+ Respondents
L R .
0A. 59/99. R -
ﬁ. D.Bat?ﬁnaiayanh: 3 j l 21. ' Smt., M Uljayalﬂnml )
2, Munir Ahmed L 22, Al Jaqulsﬁuar '
3. N.Yadagir. - - _ .l 23., K. Satyanand '
. 4. S.Ramachandrachery ‘ 24. D. Purushouhamarao _-
5: D.Balak Dass - ' '25.',A.Uankatesachafy
6. P.Srivalli- SR ‘ 26 'Ktﬁangarém: a
7. A.Murolic Keishna 27, .A.Yqﬂaigh |
8. A:3uguna - ""' . 28. D,M.Satyanaréyahé
9., V.Sivanands Xumeor . 29, M.A.Sal;em'/
10, .Ch.Savitri ' " 30. " 'P.Romesh
117 L.Pandarinsth o 31 D.Padmaja
124 ' B.Govindé Rao - - . 32, MeM.Baig
'13;5'D;Siﬁananda . 33.  M.Rajender
14. T.Yenkateswarlu .. Lot A4 K;U,G.Gppta
15. Mohd.Abdul KhadeT ~ 35.: A. Esua;amma
'162 G.R.Laxmenarac ' ' 36¢ g. Tlrupatlreddy
) 17. K.V.Y.Raghavacharyulu % 37w .Je Anjlroddy
. 18. " V.Gopala Krishnaiah .. 38.. V.Moriamma
}TQ? UaNérayaﬁésQamy L 1391 ~5,Raja-ﬂqtnam
20. X.S.Ashok Kumar =~ . U7 Applicants.
And _ : : ~l, h . l
1. Union of Indie, rep. by its Chairman,
Telscam Commisdnn, 3anchar Bhavan,
New NDelhi - 1. . S a
2. Ths Chief General Manngér, Talecommuniqétions,

AP Circley; Hyderzbad.

The Principsl GCznecal Managsr, _
Telecommunicostiaons, 'dyderabad. . ses fRespondsents

) LRt ¥eor M 3Rt -
. | . ' -« w0 ‘1 5/—'



|
|
|
I

0A. #1908/98
1. V.V.lL.Marasimha Murthy

2. !T.Narsoji

J. K.Siu:n:gesuarzfﬁo
4, W.Ragharani
5. A.Anursdha
6. .A.Bma Mahcswarl
Y 7. M, Samuel Raju
8. V.Padmavethi
9, 'B.Ruchs Kirhen
10.{.P.Subbaraa . ‘

- 11. M.Narsimha

12; M.Belarajaieh
13: Ch.Suvarnakumari -

14.  Ch.5.Johnson

15, WMungénda'SEmédhanam

16. P.Paranjyothi

17. Amalkant éarua
 And

1. Union of Indis, rep. by its Chairmam, .

15

S

18. E;Prabhakar _
19. 8.5anjesvarag
20; P.Tukaram Chari
'21. B.Ramsingh
'25. K.Samasivarao
23. . \V.Hanumantha Rao
24.. P.Romash '
25. M.Dayanand
26. K.Venugopal
27. M.Leaxmaiah
"28. M.Sangaiah
29. JVYSN Varme
Sd. P,Venkatarao .
31: D;Rameéh;Babq. ST
:'Sé: S:Uankatasuaré.ﬂedqy
33. Smt.N.Shashikala

see Applicants

Telecom Commission,. Sanchar Bhavan,.

New Delhi.

2. The' Chief Gznarsl Manager, Telecommunications,

AR Cireléa, Hydsrebad,

j. The Primcipal Sonerzl Mancger,

Telecommunicatigns, liyderabad. eees Respondents
e e % C

DA. 142/99
17- G.Romghander
2.; Y.Rajelingam:
3. K.Ramalingem
4. M.Anantha Rao.
5. G.Mohan Rao
" B N:Janardhan
7. M.Anjoneyulu
8. Y.N.Deshpande’
9, é:Ramg Raju

40. K.Bhaomaigh
11 [ P'].S.ayUlU 4

12.  G.K.Arifuddin
13, Shaik ALi
14. B.Chﬂthtsiah
15, M.A.Khalckh

16+ , C,Vishnuvardhon

17 'D.Gangadharam':

18. RaJju N.Allakonda

19, . S.Venkata Hamaﬁa -
20. "P.Cheklappan ’
21. R.Ganapathi

22%  S.Gamaliel

23.8mt. J. Aruna ,

24:' U:Balakishﬁqigh

25. S.Madhusudhan ﬁao
264 Y.Prakasi

27? G.Pandurang

28. G.Subbarayudy -

—va

29, P,Hanumaiah f
T «ss Applicants

.-0:16 /:"‘ N :
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FT- I i
) And .. : “f:‘
1. Union of Indis,; T2P: by its’ Chalrmon,
Telscom Commissipio, 20 Ashoka Hoad,
New Delni — 110 Pu1.l o .
2. Thae Chicf Gsn=rc w1 F“n”gcr, .-
rPILGDmmEWT&ublOHS, l.P.Telecom
Cirgcle N"mD“llV‘qL“len Rpad,
Hydsrab d = Ta :
3. The .alccam pistrict ﬁ:nagaf; ) y
Nizamabnod - 530 053. ‘ l ..» Respondents
' T * e 3 : :

0A, 409/22_' i o

1. D.Emmenuel =~ . .. 7 6. B:folchand

2. 'G.Nggpssiah, T " 7. M.Samabasive Reddy -

3. P.Psrumzndla Swemy " 8, .MB.Narasimha Chary )
4, Moﬁé Maﬂzopr_ﬁhmad , g, Mirza Karimulla Baig-
.5, M,T.O0blesham - 0. "K.Neelambaram ‘ _

_ﬂnﬂ .. . : f;‘ APPllcapts

1. Unlon of India, rup. by Chel rman,

Tel scom CDleSolDﬂgeNCU Delni =1
2% The Plnerl V”ﬁgur, TClECﬂm Uarangal.

d. The G -naral- Manaogor, fclecom, Uarungel.. '

4., The- QlUlSlgnh‘ Eﬂglﬂour Tulecom, Uarangal. .

G - .»s Respondents
_ ‘ TLo_ L R R ¥E ’ : .

0A. 410/99 .. ) '

1. .K.Krishne Reddy - . -. g, B.Mohan Rao :

2. R.V.Amarnath: o 9., ReSudhakar ~ .

3. N.Jaya Prakash Rao 10, D,Purushotham

4. K.Harnad Babﬂ ST P .L.Rajasekhar

5. D. Erralﬂh ) L ", 12. N.Ganapathi

6. K;Suryanarayaha - f* 13. S.Venkalah

Te PfPa;amesuara — - 44. - Ska JGulam Khﬂder

and ‘ R 4 es’ Applicants

1. ‘Union of India, rap. by thn Chalrman,-

Telgcom Commission, ZD_ Ashoka Road, . o

New Delhi - 110 007,
2. The Chief Generzl Nanager, ' ‘

TElECDmmUﬂlCutlUﬂS,

A.P.,elacom Circle, Pampally Statlon-

Road, Hyderabad - 500 DD1.
i. The Telécom Dis trict Mﬂnag r, IR A

, Nellore - 524 0s3.

o T ee Respondsnis

B S

Y

a.. _' . .I . --‘.h: ‘17/'-
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'Counéei for the Apolicants . Shri PNA Fhrlstlzn (ln 511
N : . othear cases)

Smri NR Srinivasen (in CAs 142 &
410 of 99)

- “Shri JV Lakshman Rao {in DA
| - 409/99)

f

Cﬁunsel fo

L]

the Restondenss @ Shri V.Rocjeshuer Rno,. CGSE
' ‘ Shri B.N.Sharma, Sr.CGaﬁ

- R

THE HON'BLZ JUSTICE SHRT D.H.NASIR : VICE CHAIRMAN
THE HDN BLE SHAT H.RAJENDRA PRASAD : MEMBER (A)
' (PLr Hon'ble JUSulCG Shri D H.Nasir, VC ) '. T

it it e

ORDER

! This is a batch of 15 doses bearing OA Nos1754 to 1766.
of 1998, cnothar bztch of 6 cases bearing DA Nos 55 to 59,
100, 142, 409 znd 410 of 1959 in all COUuran 776 applicants.

2% : ' ThG applicznts claim to be entltled to appegr for
quali?ylng scrae ning tast to be held on 11. 4. 1998 for. pramotlon
to the posts af Juniar Telecom aPficars (370). The applicants
aliegﬂ that the rocsponddnts havs "wrongly lHL“rDrDtLd the

provisions of sub-pera (b} of second proviso to pura—12 of the

Statutory Rulss dotsd 8.2.1996 Por recruitment to the nost of

‘ﬂkg

JTC and rzfusing to ccecept ﬁnd process the applicants' candidzturs

+ for qualifying scraaning test for promotlon to the'posts of 3T0,
ALl the applicants aro working as Talecom Technical Assistants
’“THS for short). Prior to their presént assignment they were

all umrkkng in tha cadre 'of Technicians, Several othsr cadres

LS

socms of which are rclevant fob the purpose of tha prescnu batch of

' 1
casas are Phones- Inspectors/iuto Exchange Hs§1stant5/Transm1581un

3551°tuntq/ulrmlmss Operators.

e o In Drd o to meet the changlng quUlrEanb op technoleogy,.

the respondent Desortmant by its lstter dated 16:10.1990

(Annexurc-1) statsd that it wes decided ' to introduce tuc nau
Gadras, namely (1) Phene Mechanics and (2) Telescomi Techniciel

Assistante (TTHJ) It is further stated in the sald circular

dated -16.10. 1990 $hat the cadres of (1) Lineman/Witcman (2) Cﬂolu,

Splicszr (3) Technicien (4) Transmission Asst./uirzless Oparetor/

L
Aute Exchanos sst%/Thone Inspector were to be trestesd as wasting

.‘.-"‘- [ ] 1 -8/"
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gadres and thazit no dl; ot IGDrUle“ﬂt would ba made to ths

snid existing csdrese  As COrdlng to tha pppLLcants, thh next h;;nua

- higher cadr&-t: ths ﬁast of Technicilans or to the past afl
éhDWu.IﬂSDﬂCuDrc was that of 3T0. Another gircular bearing
'ND 27-4/87- TE-11 dz t sd 16 1D 90 (A-IT1) Was! 8 imulténagusly '
issued in CDHH”Clen with rucrultmunt to the post of 170s
according to which SSN of the: posbs of JTCS were to be fillsd
through a competitivs nxamination open to all cadras and’

Prom those officiaels who posscssnd three year Englngarlng'
‘Diploma aftar Xth sLand rd or Ist ckess 'in B.3c. with Physics

and Nathumaulcs. It is PurthEr clarified in tha said
letter do t°d 16.,10.1290 that 4Pter completlon-oF two |

departmentnl exominations. to be hald during- 1990 and 1591 tns
then 5x1st1ng recruitment rulss for J70s would bs Fcllaued ~nd
therea?tmr such axsreisa would be kept in absyanca. AccardlnLlV,
,'th@ same w2s decidsd to bs kept in abeyance till ths year 2000
-in order to faocilitats promutlon of Phone Inspectors and 135_:
allisd C“drES to ths posb of 3T0s. B8y u.ﬁurbher letter d;ﬁaﬂ‘
18:4.1994 (u— 1y) the Deportment decided téffill-up 35% quota
earmarked Por PIs cnd its allied eadres Fivstly by prcomsting
(a) _PWI. and its alliesd: cadres; uho held the qualification
‘ brascrlbcd for UUtSldLrS FDr racrulum@nt o the, cadre
cf JTis 1nd C»mal ated 5 yaara of rsgular erU1ca in

“the cadrs of PIs and its allied cadres and that they
would be triat.d. as walk-in-group and would bc sent

PDr J70 toiming nd : ' .

(b) © The r cHEs 1n?nq vhcanciss would bs flllbd hy BI s and
‘its Jlllcd codres thrOJgh quallfylng examlnaulon

1rr:spurb1uu of their length of sgrulce.'

Further aCCDrulng tn “he applicants, the ra ;spondan t DapartmﬂnP
by its lstter dotsd 23.6.1994 (A-V) communlcated their decision

that the qualifyirg axaminaticon For praomotion. to thb cwdre of"
JTPS wolild-be a- quLIlelng screening test.’

4. ”cpmrdlng ‘to the rulss ln force 15% of thé uncéhciés'

of 1T@s wers to bz Fillad up by the. Of”lclals belonging to -
Group-C on SUCCcssFul campl tlon of. the CﬂmpetltlU“ gxamina >tion.
Pla and its'zllisd cddrss 'as wall as the Sroup-0 employrms WErS
eligipl: to anpezr at he “said, tsst. The .zespondant Department
by lett ar No. 27—2/94~r-—11 cated. 18.4. 1994 (4=1v) ellowad ﬂll

TTAs to ppcar ot cha qulLFylng screening tesst for tha post of

3T along with ¢Is gnd its allied cadres, irrespéctive of their

- acx 19/"“
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*
[
v
——

- N
)

u.- 19 . - - ot | : ||

-f}ength of servica; agoinst’ 350 quota ‘meant for PIs and its
allied cadrzs. Oy lottor dated 23 12 1994 (A-Y1) lt wos Stlpulmou

" that ths Tfﬁé would be DirmlutCu Lo appsar almng u1tn|D15 and 1ts

.-!alliad”cadfés at the gualifying scrbanlng tust “which was decidid

to bg’hﬁbdébn“2954r1g95; T

Bt .ﬁft r. th: issyznos of tho lottsr dated 23.12% 1994 the
o

officials bClDﬂ”l:q‘ ’ié and its allied c:urcs filed O. A

'37/95"6sPora thl Erns Kul m Bench of Central Admlnlstratlum

Tribunal ch“lﬁ5ﬁglng tho action of the rcspondunt qUEhurlthS

pdrmlttlﬂg the  FTAs i {’pc r at the said test qlong with them.

The sald Dench rafuss d \givs any intsrim dlractlan'and orderad

that the same would bo CwﬂSld@rLd at ths time of finsal hearing.
Thurcaftmr the TTAs wa re allowed to aupear at tha qunllﬁylng
scr"enlng t st which uas to bz held on 29.1,1995,

6. | The Dlplcma_ nglﬂuBrS.\SSDClatan filed O 207/95 beforf
the Prlnclpal ‘sench of tha C.A.T. for a declaration fhat the
aCulon-G? the r.aspond rn s 'in net allowdng -the appllc”nts thcr in
(TTus) to appear at tha gualifying exemination to b held on
29.1.1995 For the posc-of JT8s against 35% guota ues,illegol ang
void and for a consequantial direction to the ruspﬂndCﬂtS to
1mplfment ‘the plllcy for prgmotlon to the post of JT0 in terms
of letter datod 16.10.1980. By an interim order’ dated 27.1. ?995
the raspoﬁd@nb - cffig l“la wars dirsctaed to keep tha ‘answer
scriﬁts of  the applicbnis (TTﬂs) in a sezled cover untll furth. .t
ordirs. 8omz g? “hs -TTAs whose, answor scripts ware kcpt in
scéled covar' in vicw of the aforesaid interim order, fllbd

0is 649/95 and 695/95 for a dlruutloﬂ tc be lSSUu' to the

respondent — nfficials to asscss the ansuer sarlpts of the appiicznis

and to GDﬂSlGJr them for promotlon along with PIs and its allicd

7 Pursuant to the order passed by the Ernakulam Bench
of the Tribunal in O.., 37/95 the rocspondents issuad‘:n ardor

No. 22—22/95/T'—II dotad 5.1,1996° (A-1U). in tha fallowing torms, :

MTha reprs 5o nt t13n has been carcrullv cGn51d,red

"by the tChairmen, Telacom Commlsclon._-Thu cadre of

..TTAs has comz zbout as a result of the scﬁgme of
cadre reobructdring. -The TTAs are at par with the
PIS/fﬁs gtc., in the matter of pay scals and ‘sre

"placed-imeedizatzly below” the cedrs of JT8s. In Pact
the PIs/TTs ©ic. havs beén given the optign to switch

N . ! .. ‘-l.‘ 20/—°

’

r T oNanrw . . g
i &
| C

i : L
H .

3

I



' iuota .0f wvacanciss Lhey cauld not bs allowed: to partlclpate im
o

. : i . i
. : | | T
“ : Thao Wl \-{ -
DV”f to the éad s of TTAs iP'thay 50 desirod. It was
only aftcr. cmaluntlnq thesa developmants prapsrly ' A

that the d partmont Ppuld it prudent to po irmit the

PIs/TAs’ ctc ng"lPS" the unfilled quota at 357 vacancies."

I ! ! ' .

he abav, CrgeEr Was not challanged by the respondents according
To tha anpllconts dnd uhgt-the sald order bccame fPinal.

8. 7 Houddur, 3y JEsubseqUent circular No. S—ZU/QS—MCG '

J tcd 2. 2 1996 (A—X) aFtbr recqrdlng that ths TTuS WUErS allau;d

,<ho pﬂrtlclpatu in tha quallfylng screening test agalilnst 357

hc examlnatlon ar"lnst 154 quota OFAuacﬂnﬁLesw

Il ‘ StﬁLutCry rulvs for rucrulﬂment to the posts of “JT0s wsra
Framﬁd an 8.2. . 1996 (A=XIT) 1n which the pullcy of ths rcspandunt
dnpartmcnt to Flll up 354 of the vacancies in. 3TOS stocd .
canflrmbd as reflectsd 1nm column 12 ‘of the Rules which rcaas

a8 under

35m trqnsr r/ﬁerGLan Shull bb macde from _mongst -

'(a)” Phone/Inspestor/ duto LxchangL HSSLSLant/Trun51m1551an

18818tant/Ul“CltoS Dpsrator who posszss the quallFlcatlun
i

prescribed in fol.8 ﬂnd havs completsd 5 years rsgular

ot

SLrULCu in ths adre of Phone Inspector/Auto Exchange

!

‘ussmstﬂn*’FL insmizsion nSSlSLGnt/UlrulCSS Operator.
(The minimum quqll?lcntlon being BSc. with Mathematics

and Phys;cs 28 provided in Col.B).

-

(b) ..und from Dhjna IﬂoDECtDr/ﬂUtD Exchanga’ ﬂ851stants/ Uirsless
‘ quratorQ/Tr_nSm1331Dn ﬂSSlStGHtS/TSlECdm Technical
‘hssistonts who poﬂsess the High SchDOl/MatrlCUlatan
qualification and who haue completed 6 years of ragular
service thraugh a QUmllPYIHQ screening- tast, unless

he has lr*ady pass_d such tsst.

104 bn 30. 4 1896 UAs 649 and 695 'of 1995 werg disposid of by .

this Tribunal dlr‘CLlﬂg tha rbspondants to hssass the ansger |

scripts uF the apnllcants Ulthln threa weeks and to declare tha

' rbsults wi hln Dne ok .

.

11+ - The respondent Ho. 2 by 'a letter dgtud 10.12.1998 (A-AU)
1nultlng dppllcenblonq from the allglblc ufFchrs for appearing

- atithe quelifying screening tcst to hes hcld.on 11 441999 directuc
. hig subordinatss tu recsive appllcanlans before 30.12.1998 and

forwerd ths sems B0 ohim b ~fors 6.1. 1999 Respondent Mo.2 whils

ciriculating the prescribae gppllcatlon Form through his ‘letter

T T e *
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dated 1DE12;1998 munticned that -~ N ' ﬁ ;

"t may Bo &nsurcd’ thgt the date of joiming: ‘in! the
cadrs of PI/?S\/HD/\LF/TTA should be indieated! clearly
(reguler ¢:ts of @ joining only should be token and not the
"officisting dwux); _Thapériod of treining elong with - .

“the datc of . cuimma anmqnt and complation may also be
menticned and that the crucial dats for the service
condition of six ysers shall bﬂ token as Ist uly gB."
_12. =-ﬁlccm;‘c!:i.nc_z to, the lL'rncd counscl fer Lhc'naullcants
Mr.Christian, the lﬂulS'JnC? on six, yesrs ssrvice in the cedre
cf TTRs;uas not in accor Jﬂnc- u1th the stetutory rulas_ﬂnd
thersfore, the sams was 1118941 and void ab imitio., nccording
to him,’ the leitsrs datsd 18.4,1994 (A-1V) 2nd 23,6.94 (A=Y)
made it clear, that rsgular service of six yedrs or r.any leanth
af service in tne cadre JF othar PIs and its alli: d cadrss oOF
'in ths gadre of TTIi8 was su?r1c19nn for appgaring at thu
quall?ylng serecning test, Nelthar the st tutory’ rLlBS nor ths
lelcleF the' ddparumant enu1suged or stipulatid thut the
cdnﬂitioh of six ysurs rsguler sbrvice as TTAs mmcnc was nece SEITY .
ﬁécofding.tm M;&ChrlSLl&ﬂ. If it was. to ba 1nLurprutad ‘
: according to him, that sif yasars of SLrUch as -TTA nlone was
"ingumbznt for TTAs Lo appear 3t the gqualifying SGrEGnlng tast,

the respanden“ jap»rtnant uoul ‘not havc issued the circular

datsd 2.2.1396 (ﬂ—x) shutting tha doors for the” epplicants
bclonqlng ts the cadre of TTAs. PrDmAcDMDEtiﬂg Far“TS? cf the

-posts of JT0s thrqunh a cﬁmpﬂtltlva axomlnetlan a8 the dapartmcnt
was awarc Lhat thﬁ ragrult ment tm the” posts aof TTns stﬁrtad only
in 1993, 1771t is ﬂccht d that six yyars of SGrUlCG in thc

cadrc of TTA was LHﬁ bOSlC Ellglhlllty criteorion the qppllcants
would. be ClllelL oanly aFtrr 1999.. But accordlng-to Mr.Christian
-that could ncf have bccn Lhﬂ intention of the department b&cause '
1t would result in Cl]Slng all avenuss to TThs which was a
teahnlcﬁl cadre created ‘te meet the chenging quu1rament of
tacthlOgy. Placing thes TTAs immediately below the JTO cadre
and’axQECtlng them (Tlds) to assist the JTO in 21l JGDS and
functions, as per circuler datsd 11.7.11831, in DrdFLrLﬂFC to
officials belonging to PIs end its allied cadres which uere
declarsd as wasting cadres and who were yst to becoms TTAS
wers 'clear magifestation of thﬁ departmsnt’'s 1ntgnhlon:

to sava TTi's 1rgm fulTill 1ng ‘the eligibility crlc :rion af
six yaars' sdrulcg. ) ' . ' i
13. ' Learnsd counsel ML-ChrluLlﬂﬂ far the aopllchncs further

submitt.d that ths statutory ruluu themselvcs did nJL axprassly

S L 23/
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or 1mplledlv sp ak of this chdltan and an the other hand tha

circulsr dated 2 2 .96 conrlrmud tha policy of ths departmbnt

" thht the TTAS Usre bllg1b18 to, chDmL JTds through que ll?y1ng

scraaning tsst, tha QuLLUﬂ of  the ruspandcnt officials-in

rajjscting the cass of tﬁh aopllcunis rasultud in Vlolatlun OF

the prlnclpl’a‘on nuturdl justice in. as much as no. nDthC wa
gvyan ssrved on any ,pp11Cdnt before rasorblng to tska such

. gxtrems steop 01 aopr1u1ng tha appllcants “Prom seeklng
" . redressal of thtlr la uFul grl@Uance for promc+lun.

144 ;. On bghalf of thu Ta Spondents reply a1F1dﬁu1t has been )
Piled by- Hr Huulstunﬁ GCﬂurul Managbr, Legeal, 1n~thc Cffica o

the Chief- Fenmrﬂl Hanﬂg 3T, Telecom A.P.cirvcle, Hyderabgd.

'Uhlle rcSIStlng thc clalms aduancod by- the applicent s,lthe

respand"nts Subﬂlp that the tribunal had na “jurisdiction o -

issus a.writ of mandﬂmus ag- rrade for by the appllcantS._
If urlt of mandﬂmLs h?d'LO bs, 1ssued, it was lncumb“nc upnn

the applicants %o 1nuoke .the .jurisdiction of* the ngh court
under Articls 226 OF the CDﬂStltUthn af India, according

" to |[the -lesrned J%- ndlnu Counszl Por the rcspﬂndan*s MrolYe »

Raljeshuar "‘Ras. | '; ‘ g C - ’

150 The main beinability of) OAs is slso assailed by tbel.

'Qrusaandcnts on'the ground of multlFarlcus nature DF the rslisfs

spught by thélﬁppllcaﬂtu -1t LS alsgo assallod on ths ground

that thd 0A. was instituts . tuaayhars and 10 months “&f ter
- the notifigation Uth regerd to 37O Racru1tm nui.glss, 1986

_pUJllShudln the Ga szgite.of Iﬂdld in February, 1996; without any

valid graund for such balated chhllcngc. The 0As waere also
barred_by.llmltptlnn and hit by ths provisions of Section

21. oF the'ﬂdmiﬂistra*ivé Tribunals At and-on'thﬂt;groﬁnd

el ne, accmrdlng co Lhr ruspandents, the DAs were llabla

4

(i) UhllP noF dl"putlng thatfcanséquéﬁt upon- induction

--DP‘modern‘tﬂqhnalagy in the department of- Teleaammunl::tlons,‘

teghnical caﬂrésiaf aroup C wnd Group D below .JTO" (Gmph381s.

supplied) wers rastructured craatlng,tuq new cadres’ of Phonz

: Machanid_and Teiacom Technical -Assistant and "that all othar

- Cagras Wers daclared -as wasting cadres, it 18 contendzd +hut.1

tha. duties performed by Tachnicians, Phons Inspectors.(PI), -
TrdnsmLSSLOH As'siste nt (TA), Ulrelass Dperator (wa) ﬂnd Auto

Exghangs Assistant (AZA) were entrus*eu to the new cadré known

L1

as |TTA (T@lécumﬁTechﬂidﬂl A531§Lnnt). For tha purpose of

n;: 23/—
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;Q11n1ully utilising the uxpﬂrlﬁncc of officials’ 1n ths
cadra of PI/Th/UD/AEA .a provision.was made in 1990 in

tha aTn RmCIUltm”nu Rules -enhancing the ‘dapartmental qucta,
of ZU_pur cant for hosu cadres of PI, TA, w0 and ‘AEA for

recruitment to tho adru of .J70 ln 355 Vacancles and

s rd

'Furth*r DrDUlSlGn was made in 1994 subs*ltutlng scrﬂanlng
test in place,o. aUdllfylﬂg cxamlnatlan and GDmDEtlEqu
Dxamlnatlﬂn. The- screaning tast uas schedulsd to bs held
on 59.1.1995 Por promotion-to the cadre of JTO From PI/TA/
UD/H—R. The Telzcom Commission daclded to allow TTAs &lso
to appoar at the screening test. As PI/TA/AZA/UC wersa
allguwed' to agpeésr For scegening test lrrESpectlue.DF their
length of servics, the TTﬂs were also allowsd tO appear for.
the screening test, lrrespuctluc af their lsngth DF service
The DDT framﬂd fresh rulcs for recrultment to the cadre:
QF’JTU undcr Article 309 of the Constitution of ‘India and
notified the.samg in the Gazette'of India on 8.2.1956. Column
NG;12 af tho said Rules- prouxde for promotlon upto 35 per

cent Trom amJHQSL - : v

(a) thz DI/AEH/TH/UD who possess _the quallrlcatlon
. “orsscribed in £ol.8 and have completed 5 ygers
rkquler sarvice in the cadre of PI]HEA/TA/UU
'(Th“ mimimum qualification under LOl B ‘is

- 8. Sc. uith Mathﬂmgtlcs and Pﬁy51c5) ’

(h) the PI/Atn/UU/TA/TTE who possess thu ngh
;: SchDoL/ Matriculation gualification snd who
l " have sompleted & ysears oOF regular serﬁice
; through thz qualifying test unless he has

already passed such teste.

16. + B.E.;8.Tsch or 3:Sc. with Maths and Dhysics Ware
stlpul ted as th2 mimimum quallflcatlon for direct rocruitment

‘. as shouwn in Col.8. Thus 1936 Recruitment Rules spuc1F1cqll/

lald down thet 35’ depaﬂtmental guota uould bha filled up as

" shoun above in (a) and {b).

17. . It is Purthor pointesd out by”the Raspondenté that
if accordance with the above twe clauses the rsquiremsng of

‘minimum regular service in the respective cadre, was expactad
"to basas. follous ' i

(a) PI/AZA/TA/UC with BSG/BE/B.Tech vi. 5 yBars’
{b) PI/AZA/TA/WD/TTA with. HSC/Matriculaticn — 6 years.

A

F -
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{Bi The l=arnzd f*andlng cuunsel sor thc ruspcndents -
submits %ha% the condition af Five = sars sarvice in the cadre\
of PI/n:A/Tﬂ/JC no SS“GSiﬂD H:f./8. Tgch/B Sc. with maths |and

Phyeicgs was ‘nat’ que =8% lonad Bv the’ apnllcants and that +Dcﬁ§i.
was &lso nothing illesgal, unJust or ualauful in. lajlng jown.

t

a condition of cuwpl_blsn of 6 yaarb seprvice in ths cadre
for PI/AL. /T\/UO/TTl p085“881ng quh achoal/ﬂucllculatlun

qu“liFlCutan.' u_ ) -

19. Dur ﬁutcnblun 1a 1nu1tad tG the aobsarvzticns m;ue By
the Principal Bench sf tha Tribunal iﬁ‘QA,Npt1820/97 phichl‘
was decidéd on 9;1 1998 uhlch .are-as Pollous :

-

"10. ’ eds Tha minimum CDﬂdltan of 6 y&ars ‘
‘reguler ssrvice in the sub-clause (b) is a categorical

imbs rativs =nd must ba cUmpllcd with; but thars ig -
..'no stipulction thut the 6 ycwrs of ssrvice in clause
(b) shouliy builnfthg same’ cadre as mentioned in}
sub-clausa (a);: If a TTA has ccme out o any of
the four cadras of ﬁIs/ﬂEHs/UUS/TAs?rEhs Length |of
. sarvics in thﬁsu cadres'can bc agggegatﬁd into the
* ssrvice with T7A and if he has completsd 6 years, he
should bs succsssful in that fest whersaftar he will
unds =rgo another midicsl tast. .;.. Evan in suh4‘—
clause (o) quelifisd persons are reguired to have

5 .yazre of roquiar ssrvige in ths r©= =spective cadroS.'
It will bs a gross pery: r51ty ir uaflntgrpret N

7 ths lagislative intent as saylng that 6 years of
5

(b

[

‘\._JO-J

vige wos ncL',cqu;r:d uhan_lt came to sub-clauss

n
.

20, it is furthor Oubmitt*d'an ﬁ&half‘ﬂ?'thL faspond;nts
that 77 oPficials bulong¢ng to .the cadre of PI/TA/HL&/UD,
who passed in the scrsshing test ‘held on 29 141985 vere

.walting thulr turn for ds pat:tlan tao pre~promdtlon training, -,
in addltlow td naearly 232 TTAs who passed thc game sarzsnihg-l‘
test and are weiting for Lh31r turn for deutatlon to\J?E;
training’ and it would take nearly 4 years For .complation .of,
training to all those already qualifjed UPF1c1als of 354 of
'1apartmuntal qucta. It is Purthen suhmltféd on buh”lf DF-‘b
the respondsents that thu uacqnc1us of 35p QUDun upua 1998

wsre already Pilled- up nd~all 309 candld tcs ualtlng Pf '
tarl

‘their turn Par tra 1n1ng and prnmotlon werec to ha adjust

¢ ol
in PUburu vacencizs '5f 3I5% QUutu. - T
Yy i ) o, L P

NPLTE
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21. | The learno

submlt*"d i that th
CDnStltUtan had %o DT f“lloued snrlcfly and that all
pIs/xhns/ / ife and "Tds wers allowad.on 29. 1.1995 Fcr

;
i
|
l

ad nﬁlno counsal Mr. U.“hjcsuar; Haa

2 TULOS, mads under Arulrlb Jog of the

scraenlwg tzst 'LUE of thsir length of sa rUlc@

as: Dnc 51mc mEs pﬂaSLS Supplle) and that -in uleu

of bhu int JrDLuECtlJn of sub- clﬂuse (b) mada by the-i
Prlnclpalar nch of tha CATe, i CA NG, 1820/9? decldeq

'oq;1.9:1§98 th“ pLusﬂnL JAS wars not. ‘maintainable.

C

22, "F5n51A"P1ng strlccly the rulss fromsd ln 1996
togather Uluh supsequent nmendmenL tmru cduld be no® .

¢

escapa .from successfully undur901ng the prcscrlbcd :
training befors be 'ing QLlDCth for the post of JT0.
-Col 12 OF tha rules provides for recruitment by pramotlon/

deputatlcn/tronaf,L af- L&Jartmentul candidates te the .

' extent.of 15ﬁ cancics by promction cf Jsparumcnual

'c=nd1dat S " thrrugh L,t:|m';u,tlt:.\u's: examination, and 35% by’
prumotlcn/tr snefsr of Transmission assistants/Uircless
UpcraLars/Autu,Fxcnﬁnq\ Assista nta/PnDnh IﬂSpOCtﬁru/Tul com

. Technigal ‘hasistants.

:23.: » Greoup ‘C° emﬁléfees inrﬁhp department uhbseiscale_

of pay is'léss‘ﬁﬁaﬁ that of Junior Telecom Officers .are
.Ellglblb undar 1300 ouoLa, Housvéf, Tqansmissiun Assiétants;
Telcphonu Tnspectors, Auto Fxchangé “SSiét"ﬁts' Wireless

fpara tors and T.T.As. oq‘uall as Plumbers/ Sanitary® 7
InSpautors/CDPS“rv Ncy. Tnspa.tcrs have been categoricslly
exalud”d from thb'wmploynes borne on thc regular estahllshmant
and UDrklng in the Teleecom Lnglnahrlng Branch including -

those uorklna ln hm_olﬁlceﬂofnthe CblaF Genaralxﬂanagar,_Tela

Cl“CluS/DlStrlutS by using the term "ather than' .at tha end

0

am

of” the 4th unnumbsred para in Col-12 which is reproduced below

for ready roference, - . . '

’

"15? promntlon Lhrough CimthlElUE examlnotlﬁn, Lhc fellouing
Gzoup. 'CY employssss in. the Department whose scale uF pay is
luss’thqn that of Junisr Telecom DflchrS shall ba D;lglblc,
kif.s@éﬁ“amployaeé ars 1 T

i. borge ©n the rogulsr ssteblishment and working in
: . Tulegum Engincering Branch of. Department lncluding
“¥hesa working. in the office of the Chief Generz
tManagsr, iuL\C]mmUﬂlC1tl o CerlL(plSErlctS othar
t “than - ‘ ‘ _ S .

+

¢ va. Tronsmi%zicd Assistonss, ILleﬂOﬂu Inspactors,

0D Autn Erdngrg? Assistants and u1ralaqs Operators
4T e )

200 0 AN ' - ’
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b. Plumccrs/Sanitary Inspectors/Conssryancy Inspectors.

ii. Borking inm le”c;mmunicgtioh Factory, other then|those |
hornz on industoial establishment. '
iil. 5app: on tho.r.gular establishment and warking as
Accounts Tl rku in the dccounts Ulng undar the .
‘Teleganmunlcotizn Circless . "
iv. Dorns éﬂ th ?nqla" zstablishment wnd working 2%
yworks Clzrks, Grade-I and II, dork Assistants . )
DT ifﬁsmun, Juriior Architects and r‘le::l,rlclnns in|
) the Flull ying under Talecom Circle U
24. When thers is a CgtharlCﬁl gxclusion of the OPFLcials
B&lohging to a part lqul ar class by using the term "other| '
than" which is evident from thn ohove rule pesition, therc ' is

no pruprlety or lzgality in ollowing such 1ncumbmnt5 to

¢

parL;cmpatu-ln uhu.1r7 quota.. S ;

. 38 CDnu Yy by a nutlflc tion dé*ud 14.10.1996 (Anpexurc-

X1I1I) as. st tud 1n pare—2 thareof, the scheduls ko the

aforssaid Rulcs .qr 'snery' ‘in the Exphanatlan undsr Cpl~12

of the fpllouing ‘&ntr&f is,dlracted to be SUbSthUtLd

”C@ngth;uf ssrvica in' the cadrs of Phons Inspect

Auto Excherdge Assistant/Transmissicn Assistant/u

. Cnerator/ T=lecom Technical Assistant Will bc EhE
criteria for ssnding them for JT0's traning.

25, This ~moendment s=:=ms to have begen made clanrly F

inclusion of TTas within the requirement UF "langth of s
which prior to amondment did not hx1$t. ) ‘ -

1

26. Ths "lsngth of sarvics™ as onrllcr provided in the

/

cxplanaticn to thz provisien for (35 per Cunt QUGtu dld n
include length of Sarvlcu.ln Fhe cadra of TTAJaang Witk
cadres, to be e critstia f:r”sgnding'them for JTC trainin
1t becones ubundantly clear from this asmendmant Lhac the
lennth of scrvics as Dr0u1dad in Clsouse (a) undsr 35 pur
- quote, to ba S yugrs of FagUl r 58 rulce and under Clause
to ha‘ﬁ years of tzoular service shows that "such Tength’
service has to be considered aeven in case of Talecom Téc

hssistants to be sproad over the éntirg period during wh

"namsly;

5/

irslass

LT

srvica"

[]

other

Q.

caﬁt _
(b)), |
of '
hnical

ich

‘the incumbent wzs aithér‘seruing in ths cadre of Phcne Tnspector

or Auto Exchangs Assistant oT. Wireless Operator ar Transmissicn

 Assistant, or Tzlecoum, Tachnlcal ASSlStgnt or the like cad
not in ono particular pos 1t10n .. only. It is Lh erefore
ordor for ths respondants to«SLngle out .the, TTAs for ins

upon 5 ysars’ sxp.Tisnge or 6ysars’ gxpsric nct in one c

‘_l.

_alone. It is sufficient "if the incumbent (TTA), posscsse

aggrsgats of 6 yc?rs' Lxperisncc spread Aver chcr cﬂdr

. N .
statacd car LET . .

T Gnﬂ
nut-in
isting

gdrz  L.0 .
8 an

S as




27. } Ue haye, there 1Dr8, no doubt in our mlnd Flrstl/,

o]

of couTrsa, that the ngjllcants being TTAs'ars net entitled to

partidipata in th: ’mQu'ltlUd gxamination undar 15 %L pET

s

'@aﬁt éuo%a. _But- thore is nu.constralnt on their rlght to

participat; in th: 35 ps» £= nq quota and the length of sepvice ©

as prescrlbad in the smended rulLs has to be CDHSldLrBd not

. confine d Dnly to the cadre of TTA but it would be a Sufflcl“nt

CDmpllanCC with thﬁ rrqu1rement af rules if such Expmrloncu
is spread over the diffsrent cadres’ gligibla for con81dcratlon

uﬁ'deriﬂé per ceht_QUDta- ’ . o )

~28. + 'In one, of the cases in this batch of OAs a declaration

is soughL as an alte rnatlue femady that ‘the concernﬂd rule

should be de clarad as 'illegal and vaid in view of the fact

that the ‘zligible candidstes -would be SubJECtEd to dlSCPlMlﬂuEUry
treatmept-a JagulnsL the ca andidates belmnglng to PIs arid, alll Sl
cadnes,iin spite, DF being similarly sitlated ufflulals. We do
not find any 8ubshapcu in this apgum:nt advanced by Mr.Srinlvasan
in OA. 'No. 143/95. uhen the legality of a provision is challongad
before thc !r*buncl it is eypECLad‘OF the- counsel not toc give

such provision a sl*pchcﬂ treatment by. clalmlng such a relief as

-.an. altzrnative rumudy. There has to be a subsuantlue argumant

s to houw the prbvisions Df Artlclas 14 and 16 of the honstltutian

of Indla stand u1a]at e - If lePerenL -reatment is matad oot

to different classe s, of Jfflclals, dppendlng on their educational
QUgllrlcatlDﬂS arg l_n th- oF service, it cannat be ‘termad as |
dlscrlmlnatlon gt ll.: Ths languags of. tha rules .as: -Par as
these two essanlal rcqumrements arc ccncarnad lS quite eloguent
and. the samg is ﬂDt SUEC“DtlDlE to-more than on 1ntcrprﬂtﬂtlan.
The 1nt5rprutatlon as sought to be made by the' respondénts,of. the
p“DVlSlOﬁS of the amﬂndcd rules in queﬂtlcn, no’ doubt, raisas
1n-ourum1md a queétion whethet - 1ny prejudlce or dlBErlminathn

is ungustly caUSEd to any official or any, class aP~oFF151als

and ue are not at gll ‘ablivious to tha nece S?ltydﬂf weeding ocut
thb scope cf- any such prOpDSltan, but thars is no material -
an, r”cDrd uhlch could give, any credénce’ to the éémé and no

case Lgan at ll ba accspted that the rule in quesclon ‘is

'VlDlatlU’_ﬂf the Constitution. Us may add Por rELnFor01ng tha

cecnclusion ﬂrrlvud at by us thau if it was thL 1ntuntlon of

bhb chdrnmunt to axcludc TTAs Fram con51dﬂratlmn by overleooking
thulr experisncs +in the cadre of Phone Inspmctor/ﬂuto '
Exchanga HSSlSLJﬂL/IanamlSSlDH ASSlStunb/UerlESS Dperﬂtar,
SR ' L L e 29/— -
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. -
the deséfip“ion of thosea cadras would have: been .punctus
by the word "ap® in betuwezen and‘"lndlvldually" at the g

=

fu

but

‘reason to bclisvz thit

tha manns: in wh. CH it has besgn dﬂSCVlde gives a

T GJlluCth“ expﬂrlunCu of” all tha
cadrgs lS contemp.atad and not in Only anz cadre 1nd1u1c

This is the only lnbirjrat ation Uhlch could legltlmatul
expediently e attriouzs cd tD the rula ln questlon and "u

could aapsal to aman of ordlnery prudence.

W

"29. Sevzral rulings uers ClEBd by the le“rned coLnse
the rival pﬂrtles ‘snd on close scrutiny we Pind that LJ
" yisus: tzkan and conclusions arrived at by us in this ar
arc not Inconsistent with or rspugnant to the prlnclple

emerging from the rulings cited before us.
. ]
r

30. The Supreme Cauft in Nasiruddin V.  State Transp
_AppellaLu Tribunal (1) hzld that if.-there wers two inte
of thz words in an Act,- thé Court would adopt that whic

JUSt rcasonqbld and SDHSlblu rather than that uhlch ug
in

ir

af bh"sa thinqs. If tha 1nccnuanlence uas an absurd
by rs adlng an enactmsnt -in .its ordinary SwnEL, whears
thgugh th

qﬂﬁz uqdll nst bs any. lnconuenlenc

in
at

N why Jne shauld not rhad it accordln

read in a mnnncr in which 1t was capable,

ordln Ty s2 wsu,

mar

[

thpre Wwas nn oo

meaning L

ordinary gr;nmatlc_”

(1) AIR 1976 SC 331.

The Pub jab and Haryana quh Crurt in Shrl Rum M
and gnothgr v. Ths Union Te rrltory of Chandlgarh and ot
held
law was ang
and tha

. it was bayond tha Jdrlsdlctl”ﬂ of the Court to chungc £

that thﬂ funcnlan of thr CDUPL uas +D find out uha
nob uhat it shguld be and it was for the lv
dblfgctLd l“nlsl°u1u= authority to'make tha lau

‘..aven slightly Qr'su;n'far”ths bs;tar by any process of

‘. Antsrpretaticn.

- Tha Supromg Court in Union of India and snother
Daoki Nandan Aggarwal (30 held that it was not the duty

L~

the' Court eithasr o anlarge tha scope.of the nglSlnulG

or the intzntion of (the leglslatur& when

 prauision was plain ahd unambiguous. Ths Supreme:lourt
further holkd thzt-cssuming that thérs was a defect or o
omission in the wnres, usod by Lhu laq1slature, ‘ths Csup

1

eie 28 /-

l

ths languege of

ted,

nd,

trong
gligibls
ualiy.

y and
hich

ort
rpratations
M was
s ncne
conveEnlianas,
1t was
an
alls;
B to its

R

1
~

nth

1ors (2)
t/tha
hislctiure
ang

he lau
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cmuld not gs to its aid 'to correct or make up the dEFlPlEﬂcy-

Court had to ds cide what tha law is, ‘and not- uhab it should be.

i
!
i
|
i

31. : Thare can' bs no two Dplnmons thut the Jud1c1al
aunhorltl 5t quasi-judicial althoritiss cannot trnu 1
CutSldL thz llmlt and st&ope of the rulLS which huye been ~

prcscrlqu Por promotion to a hlgher cadlu.' ‘Ut &ffort all

(2) AIR 1975 P & H 138 ..
(3) AIR 1982 SC 96 .

. along has besn to 1anrprut uhother the advantage of 15 'quutd
csuld be mada avalilabla £ thb appllcants and Uhubhcr six v

T
of service was ts hs taken collectluelly for all the cadres;

Or'lb ‘was confind to the Dxp’rl”ncc gained by Lha alelDSﬂLS

in. thclr present post of TTK only and in’ Oxerclse DF intorproting

thm s& id provisions ue thE alsoc taken care’ co sue “that tha
lnb"rpr tation is ondurlue to the SCDpe and muanlng as wall
aslﬁh purpasc ‘for uhlch the rules were mede and amcnd =l for
thg mene it tJ he g¢uﬂn, on. one han4 to’ tha DFFlclals belonging
to« uastrnn cadre amrd on the other ‘hand, .to ths offlclals' '
balonglnﬁ to the nﬂuly added cadres for keepdng pace with the
advancid thchnslogv The visus exprﬂssed by’ thL Prlnclpal B:nch
af' tha Central ﬂdﬂlﬂlaﬁraLlVL Tribunal in D0A.No. 1820/97 in its
ordar dated 9.1. 1998 ho ljlng thaL to the axtunt that this
mlnlmum TEQUlrumCﬂL wes not enrorc ul in the lmpugned OFFlclal
'cammunlcaulan, bhb salﬂ dlrsctlur was bad in ldu ‘and that TTAs

uhﬁ had come sut of th° uastlng cadrss cmulu add .their exparience

of the earlier cadres to their experisnce as TTAb boch far’

reckanlng thz minimum condition of @ yaﬂrs regular service. as i
uell as far length of:-service. The Prlnc1pal Banch alsa
hald.in pars=9 of thc said Judgment that-under SUb“CluUSQ (b)
any TTA belonging “to the four uastlng cadres could invoke his’
'suru10u'unu that tod, iIf he had come out of. the FPirst faour .
categories .of PIS/QEAS/UDS/TAQ.- If thessz C;uICS had bean '
dcclared as uastlng cadres, the Prlnclpal Banch hs ld that a
-SCporate cadre .of TTAs .had emergsd out of ‘the samE. They

.hgd ‘bean LrgandjimfthE Fmrugrd technology and thera?ﬁre,
egrliFr ﬂxﬁlribnc: could not b“'igneréHJ' Thﬁse'bieus

EXDrdSSLu by ths Prlnrldol BonCh with regard to ihe,laggth-o?
seru1cc for becuming llglbleftﬂ appear for. the screening tzst
F“r prumﬂtlﬂn to the post of ITO loavg ne SCDDB;fﬂr toking A

- leFeranc vieuw qnﬂ e havs no h051+at19n to arrive at a

-Qa.ﬂ /'_

-
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conciusion that an th t gruund Alsa’ opportunlt/ cannot

which is scheduled o be held on 11th ‘April, 1999,

32, on Gn:.han¥'thl: sre is requifed to bs EXPLC

L oﬁ tha relisfs c11mmed by ‘the appllcants. We do nOL ?

I

‘T i

g

denied to the anclicants ?ﬁr appearing at the SGrGEnlﬂ

" the department ENSuUre that no lmpedlment is creﬂtnd
upliftment of t hr c?%’ ials-0f - ‘tha uastlng cadres coul
‘'up as fa st as pﬂaquT_,.an ‘thz other hand all the app
heroru.us runnlno 1ntD more than 700 in numb ap uh“ ars
prnduct af thr lﬂnruduﬁuldﬂ UF tua new cadres in order

mest theé changing rﬂqu1reme-t of tﬂchnalogy arg not de

\'h
DE -k

g faét

ised;ﬁy
in the

d be wound

llcants
the ..
t3

rived of

the lawful bensfits and 1ncsnt1ues which attracted thnn to.

opt for the cadr:s omurglng Prim the 1ntroduct10n cf n

At ths back’ of our mlnd ‘these two Fapturs have" also contribut‘d

tc the dBClSan arrivsd at in thHis group of 21 OAg cov

than 700 dpollcants..

N .

3z, Thc Lsarnad: Standlng Caunsnl Mr.RaJosuara Rao
TESP! nden s-also raiskd. several CUnthtlJnS that this
has no JuPlSdlCLl1n o lssue a urlt of mandamus and th

Plle‘ by tho appliconts weré time- balrbd.' He also ass

malntalnqbllltv of" the DAS on the’ groumd 'of. multlfarlo

prlma facie casc in thess bjEcLanS taksn by thc lear
cocunsel Por tha rospandesntsi. However, even if it is ¢
Lﬁat prima facis cose dozs ex15t, it would nat be in or
Por us to rq?ruln zr‘m xxammlnm on mbrlts the rellufs
1n ‘the presant 0as in which the fate of more then 700
iainvolved. We Firmly believe. that thc rollars claim
be adjudiéét=d'ﬂn marits pathar~than lzaving them to'b

on mers ta chnlcalltles.

\

34.' " Hence, the O.As. ra disposead of, with. the Poll

directions i%

for LhC

TrlUUWQl

gilad tﬁﬁ
JS'naturg;
ind any
ned
oncaded
der ‘
claimsd
employses

ed_need*

at tha'QAs

g defeated

t

owing .

(a) The qulican+s uho are TTAS ars not entitled to be

i

”canald zred uhuar 15% gquota Far promotlon to thg‘pbst

‘of Jumicr Telacom Officer (JTG),

I

(b) '_Houcuu;, thuy cannat be do nlﬂd thc upporbunlty For .

such br ﬂotlan under- 357 quota,

-

(c) " Tho lsngtn ;F ssrvics as far as the applicents whpg

claim &2 Ws TTAs .ars chcerned, should not bs

confinsd

bz the pariod ﬁf‘égruice~put=in by . them indivfidually

in tho cndr: of TTA, bul their collective length of

..i' - . ' * .::ﬁ. 31 /_
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service in-the athsr cadres, such as, Phene Inspector/
ﬂutr Fxchangt AaSlStht/Transm15311n 3851stant/ '
Wirelcss Gacr:trr and cther eligibls cadrcs should

bz hLakan intic arnsiderations and |
(d) . Mere Eﬂt&bla ment to eppear at the sckesning tsst or
oupﬂ-passing through the some suyccessfully  shall ‘mot -
ipss Pacts creets an immediate tight to pramotlon ta .
_the post.cf JTE. Availanility of vacanciss in the |
. promdﬁiﬂnul post ang Jther eligibility eriteria
according. ta the extant rules, shali detzrmine 1n

GmCh case wWwnen "actual pramatlun could be grantsd.

‘35. " .supject tz the zhove dlrECflonc, the adpllcnnts who

may be.cthorwise gligibls should be allowsd bt appear at the

qualifyipg\screenlng tzst tc bg hald-on 11th April, :1999.

:

36. ‘The abovs 0.AS. afs accordingly dlSpGde of by

this common OnUET s N cGStS.

i -

: N
i !

- i
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